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SlUU .. PRA!lAB MUIa1ElU!lE: I 
Jam _t . the competent. authority here. 
"dtID, off eo bad debts by aatloaaJl· 

·sect · ... aka 

·366. SHRI INDRAJIT GUPTA; 
SHRI SUBHASH YADAV: 

Will the Minister of FINANCE be 
.:pleased to state: 

(a) whether it is a fact that on an 
·average the bad debts of the fourteen 
nationalisE:d banks alone totalled over 
. B.s. 50 crores a year. 

(b) if so, the names oL'the persons I 
'companies whose bad debts over 5 
1akhs have been written off; and 

(c) what are the reasons for writ-
ing off such a huge sum every ~a  

·as bad debts? 

THE DEPUTY MINISTER IN THE 
'MINISTRY OF FINANCE (SHRI MA-
GANBHAI BAROT): (a) to (c). A 
statement is laid on thE:' Table of the 
·House. 

Statement 

Public sector banks make an assess-
m..:!nt of their bad and doubtful debts 
at the time of the preparation of thE:ir 
annual Balance sheets &s at the end of 
"December ~a  YE:ar. Thereafter, they 
make provisions, out of their annual 
income, for bad and doubtful debts 
·to the satisfaction of tlleir statutory 
auditors. Banks write off all bad and 
·doubtful debts out of the provisions 
thus made, but only after all possi-
ble steps to recover the dues have 
been exhausted. In accordance with 
'the formal of the Balance-sheet pres-
cribed under the Third Schedule of the 
Banking R.egulation Act, 1949, all 
banks are rquired to indicate in the 
Balance-sheet specifically dE:bts consi-
dered doubtful Or bad, but not pro-
vided for. As per the published 
Balance-sheets of the twenty..eight pub-
lic sector banks for -the years 1977, 
1978 and 19'19,. none of them "carried 
any debts considered doubtful or bad 
which had not ·been provided for. 

According to the forms of Balance-
sh5et and. PrOfIt and Loss . Account 

prescQPed in the· Third Schedule· of 
the JIIlking Regulation Act. 1949. 
banks are given statutory protection 
1rom disclosing the particulars of bacl 
and doubtful debts for which provi-
sion has been made to the satisfaction 
of their auditors. In accordance with 
·the statutes governing the public sec-
tor banks and in accordance with the 
practices and usages customary among 
bankers, public sector banks are 
also enjoined upon by law not to 
divulge information relating to or the 
affairs of their constituents . 

In view of the above statutory pro-
visions, information relating to the 
amounts of bad debts for which pro-
vision has been made or the names of 
the constituents whose loans have 
been written off and the reasons 
therefor are no~ to be divulged. 

SHRI INDRAJIT GUPTA: I cannot 
allen ~ the Statement, because he 
says there are Statutory provISIOns 
which prevent information from being 
divulged. I am not asking information 
about the par:ties concerrred. I know 
that those names cannot be divulged 
unfortunately. But I would like to 
know, since he said in his statement 
that during 1977, 1978 and 1979 none 
of the 28 public sector banks have 
carried any debts considered doubtful 
or bad. 

SHRI MAGANBHAI BAROT: It bas 
not been provided for. 

SHRI INDRAJIT GUPTA: That 
means written off? Provided for meaDS 
-written off; is it? How are they pro-
vided for? 

THE MINISTER OF FINANCE 
<SHRI R. VENKATARAMAN): May 
I just explain, Sir, out of the profits 
of the Banks. the Statutory Auditors 
find out what are the bad and doubt-
ful debts. And if .the bank is able to 
provide for the doubtful debts and bad 
debts. out Of the prOfits and makes a 
provision for it, then it is not brought 
into the Balance Sheet. If thp.y do not 
have profits to provide for such 4oubt-
fuJ debts, bad de t ~ then it is disclosed 
to the public so that they may knoW" 



MABeH lS,i181 Written' Aft.1DS1't ' 

tbat the bank is not in a good posi-
tion. ... " 
" 

WRITTEN ANSWERS TO QUES-
TIONS 

Memorandum trom Kenla state 
Peaeration of Cotta,e Matcb Manll .. 

facturers Association 

·352. SHRI K. A. RAJAN: Will the 
Jlinister of FINANCE be pleased to 
state: 

(a) whether he has received a me-
morandum submitted by the Koerala 
State Federation of Cottage Match 
Manufacturers Association dated Ja-
Duary 11, 1981; and 

(b) if so, what are their main de-
mands and Government's decision 
thereon? 

THE MINISTER OF STATE IN 
'!'HE MINISTRY OF FINANCE (SHRI 
SAWAI SINGH SISODIA): (a) and 
(b). A Memorandum dated 11th Ja-
nuary, 1981 was receivE:d from the 
Kerala State Federation of Cottage 
Match Manufacturers Associations. The 
memorandum is in the nature of a 
prebudget representation stated to be 
representing the interest of about 425 
eottage match units of Kerala hold-
ing "bonafide" certificates issued by 
the K.V.I.C. The main demands made 
in the Memorandum are: 

(i) The excise duty concession 
applicable to cottage sector match 
units should be continued in ihe 
next year also. 

(ii) KVIC·s control may be im-
posed for availing excise duty con-

eession limiting their control only 
fOr implementing fair wages and 
good quality, sincE:' KVIC COMmon 
label campaign and monopoly pro-
eurment is not practical and proved 
to be a failure. 
(iii) The requirement regarding 

XVIC label and procurement of 
matches by KVIC for the purposes 
of excise ~ ty qoncessio,n may be 

l abrogated.. . 

(iv), Ceiling may be imposed' 'on 
the production of 'cottage sector 
match units in the context of excise 
duty ,concession. Similar restriction 
may also be imposE:d ¥1 the case o.t 
cooprative sector units. 

(v) KVIC may be empowered to 
exercise control over cooperative 
Societies also as in the case of indi-
vidual units. 

(vi) Different (coloured) and~ 

rolls maybe introduced for differ-
ent sectors of the match industry. 

2. The scheme of differential rates 
of E:xcise duty for matches has been 
in vogue for the past many years, This 
scheme was recently reviewed by the 
Government and necessary modifica-
tions were announced as part of the 
1981-82 budget proposals. The chan-
ges announced include:-

(i) restricting, w.e.f. 1-7-1981, the 
concessional rate of excige duty (in 
thE: case of KVIC untts) to such cot-
tage units which are run depart-
mentaly by the KVIC or units run 
by or under institutions aided or 
recognised by the KVIC. 

(ii) Dispensing with the present 
requiremnts regarding labelling and" 
marketing in respect of such KVIC! 
units, w.e.f. 1-7-1981. 

(iii) Imposition of a ceiling of 120' 
million matches per annum on the 
quantum of clearanCe at th conces-
sional rates. fIf· duty in respect of 
matches creared by the cottage 
units, including those in the coope-
rative sector w.e,!. 1-7-1981. A ;n'O--
duction ceiling of 15 million mat ... 
ches per month has also been im-
posed as an eligibility condition tQ 
concessional rate of duty. 

Besides, it may be mentioned tbat 
the concessional rate of excise duty of 
Rs. 1.60 per gross applicable Ito mat-· 
ches produced. in the cottage sector 
continues for the present. 

S. The question of introducing dit-. 
ferent coloured banderoUs was exa .. · 
mined last year. :{t was then felt that: 
on practical o~ ation  it was D'ot 
feasible to implemeJ).t: sJl,cb. _. ~ lll~  




